IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL_APPLICATION NO.746/96

DATE OF ORDER__: og:gg:lggzg

Betugen :=- .

1. R.Yadaiah
2. f.Vivekanandaiah

e

3. M.Yadaiah
4, Chi.Janardhan
5. Pavithra Devi

6. R.Dada Rao
eo Applicants

And

1. Dy.Yirector General of Geological
Survey of India, Southern
Oivision, Bandlaguda, Rangareddy

District.

2. Dirsctor General, Gemldgical

survey of India,
27 3.L.N.Road, Calcutta=700 016,

++ Respondents

Counsel for the fpplicants ¢ Shri D.lLinga Rao

Counsel for the Raspondehts : Shri V.EBhimanna, CGS

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER  (A)

THE HON'BLE SHRI B.S5.JAI PARAME SHUAR : MEMBER

(Order per Hon'bie Shri R.Rangarajan, Member




| .
2 There are 6 applicants in tnis 0.A. Applicants

- 2 ,-

(Order per Hon'ble Shri R.Rangdrajan, Member (A) ).

Heard Shri D.Linga Réo, counsel for the applicant

aﬁd Shri U.Bhimanna, standing counsel for the Resgpondent

were appointed as Technical Operators (Chemical) with ef

1 v Wud,‘p
from 7.1.80, 10.1.80, 8.1,80 and 16.1.8qLuhiLe the appli

Sle

i to 4

4ect

gants

5 and 6 were appointed as Technical Operators (Geology)w]th

effect from 18.2.83 and 26.8,87 respectively in Geologi

of India. The 6th applican£ was promoted as Lab Asst. o

3. The applicants submit that they are working as 7

|
Operators prior to the recqmmendatiuns of IV Pay Commiss

' Cp wi s | .
further submit that thay‘pif_gome under general tBChﬂlC#

csl Survey

n 1 6'1“96-
echnical
iUno _Thwéy‘—ﬂ—-_‘

1 Group-C.

The IVth Pay, Commission instead of showing them in Group-@ Techni-

cal scale, shouwed them in Group-D scales of pay of Rs.80p-1150/-,

4, The applicants subhitted representation to thef

espondent

authorities viz., respondent No.2 for showing them in ghe Group-@z

service in the scale of #5,975-1540 instead of Rs,800-11%0 scals.

gut it is stated that these representations were not replied to
|

so Par. This 0.A. As Pildd praying for a direction tof the respon-

l ,
dents to fix tneir payscale in the grade of Rss975-1540] with

I
effect From 1.1.86 as was directed by the Cuttaék Bendgh

, |
Tribunal in OA 177/94 and RA 47/94 dt.11.8,94 and 27.7.94 respec-
|

tively. !
I

...3!_

of this
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Se The applicants now submitilthat their case is covered by
the directions of the Cuttack Bench of the Tribunal in 0A [177/94,
As per that directions, the applicants therein wsere given the

scales of pay with effect from 1.1.86;a9§ the respondent guthori-

ties carried pdf the matter to the Apex Court by filing SLP No.

Lﬁ_aé/appeal haa(

8418-19/95

: -
been dismissed by the Hon'ble Supreme Eourt?v‘l7{t('Q3

Be No reply has been filed in this OA. It is admitfed by
the respondentsthat similar fixation of payscale uas giu%n to
those who had approached thi@ Tribunal. In the order of| this
Tribunal dt.25-6-96, it was indicated that the questior arises

!
inthis case is coversd by the decision of the Cuttack Bgnch of .
et -

)
the Tribunal.

e In view of the above, we fesl that it is appfopriata to
girect the respondents to foliow the directions given dy the
Cuttack Bench of the Tribunal in CA 177/94 decided an ]1-8-51.
In the result, Respondent No.2 is directéd to axtgnd the same

" henefit as was granted to applicants in CA 1?7/94 on the file of

Cuttak Bench of the Tribunal expedetiously.

'8. No order as to costa,
(8. PARAME SHWAR) (R.RANGARAJEN)
Namberj(J) Member (A
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Dictated in Open Court.
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